1309 Written Answers BHADRA 4, 1890 (SAKA) Written Answers

SHRI NATHU RAM AHIR-
WAR :

SHRI D. V. SINGH :

Will the Minister of . FINANCE
be pleased to state :

(a) The rate of interest charged by
the Reserve Bank of India from
Commercial Banks for making funds
available to them for distribution as
loan to agriculurists for the purchase
of fertilizers; and

(b) the rate of interest which the
Reserve Bank charges for making ava-
ilable funds to Co-operative Socicties
in the States for advancing loans to the
agriculturists for purchase of fertilizers ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT) (a) and (b) ¢
The Reserve Bank charges an
interest of 29 below Bank rate
(at present 5%) in respect of the
loans and advances sanctioned by it to
the State cooperative banks for financ-
ing seasonal agricultural operations,
which would include the cost of pur-
chase of fertilisers by farmers. No
specific facilities are available to the
commercial banks from the Reserve
Bank in respect of their lendings to the
farmers, if any, for the purchase of
fertilisers. Such financing will have
to come out of their own resources
or out of their usual borrowings from
the Reserve Bank, on which the interest
charged will not be less than the Bank
rate.
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EASTERN Kosi CANAL

*670. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of
IRRIGATION AND POWER be
pleased to state:

(a) whether the Government of
Canada have made a Study of the East-
ern Kosi Canal area with a view to
rendering financial assistance for the
project ; and

(b) if so, the result thereof?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) :
(a) and (b). A Canadian agricultural
team visited the Kosi Area in Novem-
ber last but there i1s no proposal to
provide any Canadian financial assist-
ance for the Kosi Project.

REPRESENTATION OF EX~-CRIMINAL TRIBES
OF NORTH INDIA IN THE- LEGISLATURES

*671 SHRI CHENGALRAYA
NAIDU :

SHRI N. R. LASKAR -

Will the Minister of SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that members
of the Ex-criminal Tribes of North
India have urged the Union Govern-
ment to declare them as the Scheduled
Castes and allot them one fourth of
the total seats reserved for the Scheduled
Castes in Parliament, State Legisla-
tures, Local bodies and semi-official
and non-official bodies;

(b) if so, Government's reaction
thereto;
(:) the nature of their other demands;
an
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(d) whether they are agitating on the
issue?

THE MINISTER OF LAW (SHRI
GOVINDA- MENON) (a) Repre-
sentations have been retgived asking
inter alia that the Denotified
Tribes may be allotted one fourth of
the seats reserved for the Scheduled
Castes in Parliament, the State Legis-
latures, Local Bodies atd Other Semi-
Official and Non-official bodies, or,
alternatively, that they may be declared
as Scheduled Tribes.

(b) It is not lega]ly possible to ear-
mark for the Denotified Tribes any
percentage of the seats reserved for the
Scheduled Castes. As regards specifica-
tion of the Denotified Tribes as Sche-
duled Tribes the matter is at present
under consideration of the Joint
Committee of Parliament on the Sche-
duled Castes and Scheduled Tribes
Orders (Amendment) Bill, 1967.

(c) Other demands relate to increased
financial allocation for welfare prog-
rammes for the Denotified Tribes
allotment of land, nomination to the
Rajya Sabha, provision of educational
facilities, the appointment of a Com-
mission to investigate cases of corrup-
tion and injustice to Harijans and
others and -

(d) Not at the moment.

RoaD RoLLEr DEAL wiTH M/s U.P.C.C.
(PrRivATE) L1D.

*672. SHRIP. VISWAMBHARAN :
SHRI NITIRAJ SINGH
CHAUDHARY :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) the date when the road-roller
deal between his Ministry and M/s.
United Provinces Construction Corpo-
ration (Private) Ltd. Calcutta was refer-
red to the Central Bureau of Invesiti-
gation ;

(b) the number of cases registered
in this connection by the Central
Bureau of Investigation and the number





